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Concern over legal challenge to the Constitution (97th Amendment) Act, 2011
regarding Cooperative Societies
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fTransliteration in Urdu script.



302  Matters raised [RATYA SABHA] with Permission

ot 7 uerer [t S ey gEEy, § o a9 99w g§R1 S v fas
9w dl g ®xdl g |

o feremR wE e (SR T gegy, § f 9T Tew gR1 SorT Y fas
W @Y Pl AEG P E

DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, T also associate myself with the issue raised
by the hon. Member.

Need to include Bhojpuri in the Eighth Schedule to the Constitution
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SHRI K.J. ALPHONS (Rajasthan): Sir, I associate myself with the issue raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, [ also associate myself with the issue raised
by the hon. Member.



